FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SHANTI LIFE INDIA
FOUNDATION

—

Name of Corporate Person

Shanti Life India Foundation

Date of Incorporation of Corporate
Person

20 September 2013

Authority under which Corporate
Person is incorporated / registered

Registrar of Companies, Gujarat, Dadra and
Nagar Havelli

Corporate Identity Number /
Limited Liability Identification
Number of Corporate Person

U93000GJ2013NPL0O76906

Address of the Registered Office
and Principal Office (if any) of
Corporate Person

A-903, Indraprastha, Near Drive-in Cinema,
Memnagar, Ahmedabad, Gujarat 380052,
India

Liquidation Commencement Date
of Corporate Person

29 October 2026

Name, Address, Email Address,
Telephone Number and the
Registration Number of the
Liquidator

Name — Ashok Kumar Gupta

Address — LD - 46, LD Block, Pitampura
North West Delhi, Delhi-110034

Email — cmaashokgupt@gmail.com
Telephone - 9871251616

Regn. No. - IBBIIPA-003/IP-N000LO
/2016-17/10072

8

Last Date for Submission of Claims

29 November 2026

Notice is hereby given that Shanti Life India Foundation has commenced voluntary
liquidation on 29 October 2026.

The stakeholders of Shanti Life India Foundation are hereby called upon to submit a proof
of their claims, on or before 29 November 2026, to the liquidator at the address mentioned
against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Date — 29 October 2026
Place — Ahmedabad, India
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FORM A
PUBLIC ANNOUNCEMENT
iRagulation 14 ot b2 Insebeency and Bankrptcy Board of India Yatuntary
Liguxlation Frocess) Regulations, J017)
FOR THE ATTENTION OF THE STRKEHOLDERS OF SHANTI LIFE INDIA FOUNDATION

shandi Lite India Foundabion

FINANCIAL EXPRESS

Name of Corporzle Person

2. | Data of Incorporabon of Corporate Person | 20th September 2013 Moneywise Financial Services Pvt. Ltd., www.smcfinance.com
- — Heading Address: 11-6B, Shanti Chambers, Pusa Road, New Delhi - 110005
< F.:l_l-'ulrﬂg.' undes '.'lhl-!.'h Lorporale Person | Begsivar o E-IIH?,'IHFHE'L. Gujarad, Dadra Ph No.: +91-11-30111000 | Email: nbfccare@smcfinance.com
is Incorporated / registered and Nagar Havelli POSSESSION NOTICE
4, | Corporate Kentity Mumber / Limited | US3000GIZ01INFLOTES0G (Section 13(4) of the SARFAESI Act, 20R02I & Igtalgzi)m) of Security Interest (Enforcement)
Liability ~ ldenbficabon  Number o ules, Dudhia Talay Branch : Oon. Muricinal Market P
Corporate Person The undersigned being the Authorized Officer of Moneywise Financial Services Pvt. Ltd (CIN a3 aster | g ;ﬂaﬂ al':.lra'.-:ari- 56 ﬂ: P;::‘;p_dmzm; o081 E-AUCTION DATE : 27/11/2026
= 3 - A . > No. U51909WB1996PTC078352) in Exercise Of Powers Conferred Under Section 13(12) Read v ] - i i ;i TIME : 200 PN TO 6:00 PM
o "F':!d”’"‘"“l ':‘EIH':I'E FTE'““;““ f“'g e and E_'"LH rlllillf-allrdhlﬂ; ';;FE’ d"&"‘f"‘"" With Rule 3 Of The Security Interest (Enforcement) Rules 2002 issued demand notice dated (M) : 96ETE 80725, E-Mail : dudhis@bankofharoda. com
moapal Unce I amy) or Lorposaie INEMA, e MNaEar, Amed a0at. Liljarat 08.08.2026 for loan account no. LA00329 calling upon the borrower(s) 1. M/s Sabir Khan : ‘
Parson 180052, India Pathan (Borrower), 2. Mr. Sabir Khan Pathan (Co-Borrower), 3. Mrs. Pathan Rehanabi SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES  APPENDIX-IV-A [See proviso to Rule 8{6)]
6. | Liguidation Commencement Date of | 29th October 2026 gg;)Beg;rtl):vivf?;)Lt:kl:e'?ﬁ%lrt;h%igmoglqgl?;zrxldor'}woIa&ngrggt:;ﬁdb'?xlgntzsﬂiﬁ:-osnolfi);,gggé} E-Auction Sale Ir'iu:in for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Corparate Person 07.08.2026 and interest thereon within 60 days from the date of receipt of the said notice. Enforcement of Security Interest Act, 2002 read with proviso to Rube B(6) of the Security Interest (Enforcement) Risles, 2002.
7. | Name Address, Email Oddress, | Name— Ashok Kumar Gupta The borrower having failed to repay the amount, notice is hereby given to the borrower(s) Matice is he_rP.I:u,- qiven 1n_h'm public in general and in E—arlmnlar ta F|IE Enrn:!weﬁsl and Guaramtor(s) that 1ﬁe helmfu dascnbied
. ey by A and the public in general that the undersigned has taken symbolic possession of the property immpvabla Proparties martgagad,/ charged ta the Secwad Creditor, Possassion of which has bean taken by the Authorised ORicar of Bank
Telephione Number and the Regsiration | Address — LD - 4k, LD Block, Pitampara R AL e L ¥ e S
: i ; P described herein below in exercise of powers conferred on him under Sub-Section (4) of of Barada, Secured Creddor, will be sold on "As is where is7, "As is what is”, and "Whatover there is” "withoot recourse basis” for
Number of the Ligusdator North West Deibi, Defhi- 110034 Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002, on o ; : o T \ o : s : A T L
Email — cmaashokguphizgmai cam 30 October - 2026, (as mentioned in description of immovable properties) under Section recovery of bekiw mentioned account/s. The Details of Borowers's, Secured Asset/s, Dues/Reserve Pricefe-Auction Date & Time, EMD and
Telephane - 5871251616 13(4) of the Act. Bid Increase Amalant &na mantioned bedow -
N, Mo - AP 003N The borrower in particular and the public in general are hereby cautioned not to deal with the :
E%?E !rlil,";.ﬂu ,,!EEI'IIH" O3 HP-NODaLd property and any dealings with the property will be subject to the charge of the Moneywise &t Name & Address of Short Description of Properties with Total duss Fosurie Price
felle-LIFI0V Financial Sservices Pvt. Ltd. for an aomou)nt of fRs. 50,12,644/- (Rupees Fifty Lakh Twelve an Borrower/Guarantor known encumbeances, if any & Type of Possessicn {Amt in Rs.) EMD and
g for Submi Claims 9 N her Thousand Six Hundred Forty-Four Only) as of 17.10.2026 and interest thereon. ; Mariga ; " | Bid Inerenes At
% L I'H-Et Ihllanr b Ihrrllssmn ':!1-I"-J-_'m° e __¢'§|1 st H-'{D'—'!E ————— The borrower’s attention is invited to provisions of Sub-Section (8) of Section 13 of the Act in Lo cd Bid Increase Amount
Mofice ks hereby piven that Shanti Life India Foundation has commenced voluntary lguidation respect of time available, to redeem the Secured Asset. Al the right, title and interast m Flat No. 304 consisting of cne
O sxchotes PLOT NO — 472, Admeasuring 118.91.44 8. mis.. Along with 50,0 Sg. s, Built up area ACEVIRG KIITICT JOMPL DEMSIOn Wil SRl aiee
The staheholders of Shanti Life Indea Foundation are heredry called upon to sumit 2 proof of in “Govindnagar” situated at Revenue Survey No. 7411, T412, 75, 76,17.78 Paiki, 7901 + 2 admeasuring 367,58 5q. f. | b. 34,162 sq. miss, and carpet |
their ciaims, on or befiore 25 Movember 2026, to the liguidator at the address mentioned against Paiki 80,81,82, & 83 admeasuring 114527 sq. mts. TP Scheme No-39 (Udhna Limbayat) Nir. Mohammad | areaadmassunng 326.99 50. 10 L&, 30,390 5. mirs. on the 41h :
R Final Plot No- 37/A-B-C-D-E, of Moje Udhna City of Surat 394210. Boundaries: East - Plot Abrar Gulab A | Ffioar of building “Wing E° along with undsvided proportionata "‘ii“fi‘f-”
The financial credrtors shall suhmit their proat of claims by elecironic means ondy, All other gutmb:; '140712’0‘2265t' Plot Number -473, North - Road, South - Gatar S;r‘ette:lan.d :It)tﬁ' (Borrower), share of 24.548 sq. mirs, in land under the said builkding and ilt:r;:ll "":'m Rs. 7.89,750/-
stakehnlers may submit the proof of chaims in persan, by post or by electronic means Place: Guiaat Monevwise Financial Semvioes Put. Ld. y.| Mrs. Shubham | commen passage and common open area situaled in | Lepe o | Bl geaTer
: : ! : . Ltd. i : : IR 5. 78,975/~
Submission of false o misleading proots of clasm shall altract peralbes : ! Fatima residential complex kngwm and named as “Karishma Garden | Interest il FE
: i Mobhammad Wing E° situated and standing on lend beanng Plat Mo, 9 and Rs. 10,000/
Date - 29 October 2025 Sij- : Abear Gulab | admeasuring T13.68 sq. murs. being part of land bearing Other doa
| Flace - Aimedabad, India Ashok Kamar Gugta | Branch Address : Axis Bank Ltd., 3° Floor, Gigaplex, el =5 -1, ] (Co-Borrower) | Revenue Survey Mo. 664, Tikka No. 163, City Susvey no. 6104 Charges
}‘ AXIS BANK LTD. NPC-1. MIDC, Airoli Knowladge Park. Mugulsan NOTICE admeasuning 14741 sq. mirs, and net tatal admeasuring
Road, Airoli, Navi Mumbai - 400708 12633.00 =q. mtrs, Paiki B413.B4 sq. mirs. in Mavsar
SARVAGRAM FINCARE PRIVATE LIMITED Registered Office; Magarpalika Ward no. 5. (Physical Passession)
507 {481 Registered Office: Office Number 22 - 25, 4th Floor, Axis Bank Lid,, "Trishul”, 3rd Floor, Opp. Samartheswar Temiple, Near Law Garden, Ellisbridge, Ahmedabad - 380006 All that Piece and Parcal of the Immovabla Proparty situated at:
bl il Primrose Mall, Baner Road, Baner, Pune-411045, MH. T : 4 : Mavzan, Tal. & Dist, Navsari having Revenue Survey No. bbd, Rs,
CIN: UG5990PN2018PTC224688, E-Mail: cs@sarvagram.com, Tel: +91-8101777555 [Under 5. 13{2) of Securitisation and Reconstruction of Financial Assets and Enforcement of Tika Mo. 163, City Survey No. 6104, admeasuring 14741,00 | 12,05,159.44
Security Interest Act. 2002 (SARFAESI ACT) Read with Rule 3{1) of the Security Interest Sq.mtr. and Net total admeasunng 12633.00 Sq.mtr. pali g Rs. 8,77.500/-
SALE_ NOTICE_ FOR SALE OF IMMOVABLE PROPERTIES (Enforcement) Rule, 2002] Mr, Bilal Yusuf | 8413.34 Sq.mtrs. palki Plot Na. 8, admeasuring 351,34 sq.mir. | 12/08/2021 i i
Securitisation and Reconstructian af Financial Assets and Enforcement of | 11 4060unts of the following barrowers with Axis Bank Ltd. has been classified as NPA, the Bank | || 2| Shakh | bulding constuction herconknown os Krshna Garden, it | + unapplied | R, 81,750/
Security Interest Act, 2002 read with proviso to rule 8 and 9 of the Security issued notice under 5. 13{2) of the SARFAES| Act on the dates mentioned below. In view of the non- (Borrower| situated ot A-wing, Flat Mo, 402, Super built up area | Interest + P g
Interesty(Enforcemen’t) Rules. 2002 P sarvice ol nollca on las! known address of below menlioned Borrowers ! Co-barrowers  Morlgagors | admeasuring 650.00 Sq.f i.e.60.40 Sq.mtr. and F'U"l Lp area Other Rs. 10,000/-
o : T L Guarantors, this public notice is being published for information of all concerned Rdmzasuring 483.20.5q.1%s. £e. 45.00 Sa.mix, undnaded shar | Charges
Notice is hereby given to the public in general and in particular to the Borrower(s) _ : adm, 30,4353 Sq.nr. having Navsari Nagar Pafika WardNo.5 | th
and Guarantor(s) that the below described immovable properties mortgaged/ The below mentionad Barrawers / Co-harrowers { Mortgagors / Guarantars are called upon (o pay to e p i e . g b 2reon
; . . ) : . R ; fo ; and Municipal House Mo, 3285/4-40%, [Physical Possession)
charged to the Secured Creditor, the physical possession of which has been taken Axis Bank Ltd. within 60 days from the date of publication of this Notice the amounts indicated balow
by the Authorised Officer of SarvaGram Fincare Private Limited/Secured Creditor, due on the dates together with future interest al contractual rates, Lill the date of payment, under the All that Prece and Parcel of Land bearing Revenue Survey No. Rs.
will be sold on "As is where is", "As is what is", and "Whatever there is" on 02- loan/and other agreements and documents executed by the concerned persons, As security for Mr. Rakesh 374 beanng its "C* Tenure land City Survey Tikka No. 180 and | 11,35,194.05
12-2026 at 11:00 am to 01:00 pm (with unlimited extensions of 5 minute each), for borrower's obligation undar the said agreements, the respective assats shown against the name have bean charged Tanlsukhhhni City Survey No. 1467, Total admeasuring 7631.00 Sg.mir, paiki as on Re. 14,42.903/-
recovery of Rs. 29,02,789.99/- (Rupees. Twenty Lac Two Thousand Seven to Axis Bank Ltd. If the concerned Borrowers | Co-borrowers / Morlgagors | Guarantors fails to make payment to Axis Patil (Borrower) & 1 to 53 pletted land paiki Flat No. 11, admeasuring 60.95 | 30/05/2025 P et
Hundred Elghty-Nlne & Nlnety Nlng Paisa Only) as pn 06-03-2025 and further Bank Ltd. as aforesaid, then the Axis Bank Lid. shall be entitied to exercise all or any of the rights mentioned under S i Mirs. Kavita Sq.mtr. which is mutated as City Survey No. 1467014, | + unapplied Rs. 1,44,290/-
interest and other expenses thereon till ?he date of realization, due to SarvaGram 13{4) of tha Act and the applicable Rules enfirely at the risk of concemed Bormowers / Co-borrowers / Morigagars | H“e'“ Patil undsvided cwnership right i.2. 13.69, Common Plot adm. B.39 |  interest e
Fincare Private Limited/Secured Creditor from the Borrowers and Guarantor(s) Guarantors as bo cosl and consequences. In terms of provisions mantioned in sub-section 13 of sec. 13 of the Act, all you (Co-Borrawer) aq. mtr, Met Plot, Common Road and Plot adm. 83.53 3q. |  + Other Rs. 10,000/-
namely 1) Bharatbhai Rataabhai Rabari 2) Rataabhai Ramabhi Rabari 3) Lilaben shall not transfer by way of sale, lease, or atherwise any of the asset stated under security referred to in this nobice Meters & Construction thereon whichis Situated at "Chocolate | - Charges
Rataabhai Ralparl 4) Sangitaben ngeshbhl Rabari. bt oorwoiltesccrisanl ofouBank Co.op. Mo Sec. Lid’, Navsar. (Physic Possession) thereon
Hi‘neeizzﬁr\l’;z:'ﬁ:eoﬁ’; %ESI?FEEJSL;V(;”I?i?/eRI?I.Jr?(’i‘:(:as%orfl-y()Raur?(?eﬂswelnEV;?r:gztRl\bljgﬁZ)sl As per the provision of the aforasaid act, Borrower | Guarantor are prohibited from transfarring PROPERTY INSPECTION DATE : 25/11/2026 & TIME : 01:00 PM TO 04:00 PM
Deposit (EMD) will be Rs.1,94,150/- (Rs. One Lac Ninety Four Thousand One the above said assels, In any manner, whether by way of sale, lease elc. Any contravention of For Detagad Tarms and Conditions of Sala,
: L \ YR 4. the sald provisions will render the concerned person liakle for punishment and for penalty in Plaaza refer ( visit 1o the website link ; https:Ywww bankotbaroda.in'e-auction and Online Auction Porial . Baanknet.com.
Hundred Fifty Only). The last date of EMD deposit will be 30112026, accordance with SARFAESI Act. For more datails the unserved writien notices may ba collected from Also, prospective bidders may contact the Authorised Officer on Tel No. (02637) 250810, Mahbila : 96876 B0T25.

DESCRIPTION OF IMMOVABLE PROPERTY
Owner Of The Property - Mr. Rattabhai Ramabhai Rabari
Property Description: All That Piece and Parcel of the Residential property
Situated at village Khadodhi, Tal-Khambhat, Dist.- Anand Gujarat State bearing
whose gram panchayat property no.877 admeasuring 2250 Sq. Ft. and which
bounded as follows: Four Boundaries: East: Warter for Rattabhai Ramabhai 1
Rabari, West: Land of Rattabhai Ramabhai Rabari and then Road, South: Land
of Rattabhai Ramabhai Rabari, North: Land of Manubhai Budhabhai Parmar.
For detailed terms and conditions of the sale, please Contact 1) Mr. Bhadresh
Parmar. (M. No.9265466928) 2) Mr. Ganesh Narayan (M. No.9887387525) Kindly
Note intending purchasers/bidders are required to deposit Earnest Money Deposit
amount (EMD) and other balance payment either through NEFT/ RTGS/DD. For
more details, please refer below link provided in /Secured Creditor's website i.e.,
www.sarvagram.com.

s, Authorized Officer, Bank ol Barada

Date : 281002026, Place : Navsan

the undarsigned,

Sr.

i Mame & Address of The

Bomower [ Co-Bormower & Type of Loan

Cutstanding
Amount in Rs,

Rs. 86685328 together with

Borrower : Jatin Gunvantrai Patel, Flal Mo, 401, 4k Floor Block Mo, 89 G
Aagam 29 Residency Phase Il, Sachana Town, Sanand - Viramgam Road | further confractual rale of inlerast
Ahmedabad, Gujarat Co-Borrower : Jayshri Jatin Patel therean tll the date of payment,

_Loan Alc No. - PHRXS73X2X509524 | Date of NPA : 08/08/2026 | Demand Notice : 24108/2026 _

Details of Mortgaged Property © Flal Mo, 407, $th Floor Block Mo, 8 G Aagam 9%, Resdency Phasa |
Sachana Town, Sanand - Viramgam Road, Ahmedabad, Gujaral

Date : 31NIZ026,

Date: 30-10-2026
Place: Tharad

Sd/- Authorised Officer,
SarvaGram Fincare Private Limited

Flace : Aircli, Navi Mumbai

Authorised Officer,
Axis Bank Lid.

dholel & Canara Ba

LR Ll

8, GoeTiw sl ol ineke Undberisd g

The undersigned as Authorized officer of CANARA BANK has taken over possession of the following property/ies under section 13(4) of the E-AUCTION SALE NOTICE
SARFAES! act, Public at large is informed that e-auctlon (under SARFAESI act, 2002) of the charged property/ies in the below mentioned cases for

redlization of bank dues will be held on "AS IS WHERE IS, AS IS WHAT IS AND WHATEVER THERE IS" BASIS Under Rule 8 (1) of Security Interest TR VURLIC UNDE

[ Tat=d= Syndicate (Enforcement) Rules, 2002, SARFAESI ACT, 2002
e ibhsimibestense il DETAILS FOR MEGA E-AUCTION ON 24.11.2026 (01:00 PM TO 03:00 PM) LAST DATE OF EMD : 23.11.2026
Gift City, Gandhinagar-382355 T L M i I 411 1 L ( . P L F ) A D ' . .
MAME OF BORROWERIS RESERVE ACCOUNT DETAILS & MAME OF BORROAWERS RESERVE ACCOUNT DETAILS &
:r. T GUARANTORIS / ﬂUTﬁ:TRﬁEf;DIHG ng:::'Luss%I:fsPEgEus?;;ﬁDE: ! PRICE & EMD MAME. CONTACT DETAIL :r' I GUARANTORIS | QUTE;:LF.EI';DIHG uﬂ:?ﬂi%iﬁ?;ﬁiﬁé: 'I PRICE & EMD HAME. CONTACT DETAIL
™ MORTGAGORIS INCREMENT R5. OF BRAMNCH o MORTGAGORIS INCREMENT R5. OF BRANCH
PROPERTIES OF ARM BRANCH PROPERTIES OF ARM BRANCH
1 |Mis Agrawal Trading] Rs. 47,38,933.28 + | The Immovable Property bearing shop No. 514 adm, 225sq. 5 |Mr. Radhe Minerals] Rs 77,22,346.00 | EMT of All that péece and parce! of Land and Building existing
Company (barrower), Mr.|further Interest and | i.e. 20.91 sq. mirs., on Sih Floor in Building Scheme Knawn as (Proprietorship Firm), Mr.] ason 17102025 | andior i be constructed thereon having Revenue Survey No,
Lalitkumar Tarachand 1':::1:-.?::&;:1:;::; “Mahesh Markst I;'ru.-nersﬂs.sus;aimn‘nfLaxml.'u'ls.ﬁ.nu Markes Ratanshi Bechra Ravariya| Withinterestand | 120:2/p1 Khata No. 246, sifuated ai Dhaneti Seem of Bhyj
Agrawal (Proprietor/ rdedolp sl Association ?*if_"ﬂb'uﬂtﬂd onthe N.A, LE"'HEEE'“_':'.EI CIWEUF"!E}' Ridirid pikig {Proprietor) Slo Mr. Bechra] Other charges Taluka, Dislrict Kachchh, Admeasuring S207.00 Sq Mrs
Mortgagor) orking Lapltal | no 29300 Paild, 2131, 2139, 214014 and 2148 Situated, Lying ' therean from . Sl Resarve Price *
Loan account and | ang Raing at Mouje: Kalupur-3, Ta. City in the Registration | RS- 18,00,000/ e g Emeriyn flea- W) ininaueyy [ Coomeres: Mo 8. i 1201, St e B '
s, 168,027.83 + | miate ' 3 : sl a. 126, West: RS, No. 12211
Rs. 1,68,027.83 District of Ahmedabad and Sub-Distict of Ahmedabad-1 EMD - RatanshiPatel MSME-ODIOCE No. 126, Wesl: LS. No. 122/ e S
funther Inlerest and | (Gity). Boundaries : East: Shop No. 513, West: ShopNo.515, | =) accountand | (CERSAIASSESTID: 200080886538) :
fﬁ;’g:;;rr‘:;:‘g?n Narth : Shop Mo, 507, South : Open Space salbisniios Rs. 96,12,754.70 | Status of Possession: Physical Possession : :I:EMDF
. E" ] r n
your GECL 1,0 [;i:tmlli![, 'WWE‘;;AHLHJ p . Increment: as on 30.09.2023
(EXTENSION) Loan us of Possession : Physical Possession Rs. 10,000/ with interest and
account, due to other charges Increment:
the ARM Branch, thereon from Rs. 1.00,000/-
Ahmaedabad of 01.10.2025 in the ARM Branch
Canara Bank ARM Eranch LOANS TO MSME T —
2 |M/s Shiv Textiles (Borrower), Rs. 1,27.73.018.87 Hypothecation of Machineries laser cutting machine (4 Nos ), | Reserve Price Ph. 079 . 69027843/ - MFG INDUSTRIES "
Mrs. Varshaben Kantilall ..o 2503.2025 | Industrial Chiler (CW 5200 T Series) (4 Mos) & Auto Cut [ Rs. 11,00,000/- account 840/ 817/ 795 789
i i | i 3 ! B10J 817/ 795/ B9 .
Talreja (Proprietar), Mr.| & further interest | transformer (1 Nos) situated at Shag No. R-13, Inciranagar EMD & |Ws Omkar Agre Process Al that plece and parcel of the Residential Propery
Kantibhai Peshumal Talrej Awas Yojna, Bih. Kongstone, Near Manmahan Char Rast : A . : :
";:*r’““mﬂ i thel-;rl:: E;;:E:ilm L}d"::v E:;:Edabadungs o esr Hanmorsn ERERESR | . 1, f0.000% Mk actwton) LLP (Borrower), Mr| S ?'31ﬁ5:fd4:T1 bearing Residantial Plot | Tenement No. : 51, Survey No.; 258 Wl B3804
n ' ' e L as mentio in ek B : :
. : : dishbhai Laljibhai Patel, Mandali, Vijapur, Dist: Mehsana, Gujarat-282840. Boundaries .
ARM Branch, | Statusof Possession ; Physical Possession R 9981840790 ‘[l:irmer |I G:aranlﬁr | Demand Notice [y Pr;ill:;l‘l'p' s jl oot Patl Rawors| Reserve Price: 9981840750
Ahmedabad Rs. 10,000/- D Lol ooy : L
. 9680505055 Mortgagor), Mr. Mahesh| DAed 03012026 | oo sy West: Road, North - Society Road, South - Patel | Fis- 13.00,000 9680505055
1 |Mis Anil Wires Trading| Rs. 2 53.47,510.45 | &l hat piece am!:ran:el-::uflhe W Land for Residential Pupose. | Reserve Price Email kumar Laljibhai Patel, plus further Prahiadbhai Madhylsl N
(Borrower) & Mr. Ritesh| further Interest | R.5 HD.EIL"H-.Pam_L Ph1r~h.fl4.Pa1dar Gregns..Dmth!nad,.ﬁ.L Rs. 11,00,000/- (Partner | Guarantor | Interast and other (Security InterestiD : 400024640273) EMD : Email ;
Arvindbhai Khatri plus Charges | Khalwada, Ta: Sidahpur, Dist. Patan, Gujasal - 384131 the cb3gE6@canarabank.com Mortgagor), Mr Kanubhai| CNarges thereon | ey < ofpossession: Physical Possession Rs. 1,30,000/-
(Proprietor] Morigagor) thereon From | property is Mr. Ritesh Arvindbhal Khatn Boundasies of the EMD : gag _:I' : less racovery if ki cb3366Tcanarabank.com
26.08.2025 | properly {As per Deed) East Common Plot West 750 Mt |  Rs. 1,10,000/- AIC No.: 209272434 Kamrajbhai Patel, (Partner! s et the kidisgiacns :
due to the ARM | Internal Road, Norih - PlotNo. 43, South : PlotNo, 45 : IFSC - CNREOD3SEE Guarantor | Mortgagor), Mis| ' : G o 20T
; g increment : P ; ; ARM Branch, Rs. 10,000:-
Branch, Cersai Security Id : 400081313741 Re. 10 000 Shakti Cotspin Private Kheitbad ot IFSC : CNREOD039EE
Ahmedabad Status of Possession ; Physical Possession s limited {Corporate Guarantor c mec ;“k
anara
4 |M/s Ph Fabrication &) Re.3,98,73472.80 | All the part and parcel of the Immaovabie Residential Property Mortgagor)
Engineering (borrower), Mrs,| + further Interast | bearing Flat Mo, A1-40% on dh Floor, admeasuring about — -
Gitaben Hardikbhai Patel| andcharges | 41.40 Sq. Mirs in the schame known as "Madhav Apartment” | poesns Prics - T |Ws Shres Harth:e!la Lugea-tmg EM:::G N"?" H, 35,3, 37,3630, 40, 41 (& Shops) Reserve Price
(Proprigtor! Mortgagor! thereon from consiructed on the kand bearing Final Piot No. 82 admeasuning | pe 18,00, 000 Company, Proprietor : Shri Rs. admeasuring 275.33 sq. mirs. Carpetarea as per RERAn the Re. 43 00 000/
Guarantor) & Mr,| 22422025in | aboul 3157 Sq. Mirs of TP, Scheme No. 108, Survey No. 848 Aman M Sharma (Borrower),| 4 ee 48 676,84 1n | second floor of the wing Mo, 'B" in the commercial complex |
Hardikkumar Baubhai Patel] Working Capital | admeasuring about 5261 Sq. Wirs situate lying and being at EMD - Shri Aman M shrama together with | project known as "Shres Arcate” situated on the land bearing
(Marigagor Guarantor) Loan account due | Mouje Vastral of Taluka Vatva in the Ragistration District of Rs. 1.80.000/- (Borrower | Mortgagor), Mr. further interest | original R.S. No. 24310172, New RS No. 431140211 1o EMD :
tothe Canara | Ahmedabad and Sub District of Abmedabad 12 (Nioljinthe | Jatinbhai shantilal Pancholi it e | oo | Rs.4,30,000-
Bank Asset name of Mr. Hardikbhai Babubhai Pated and bounded as under M 870 Shantilali Pancholi and other WIS admeasuring 12033 sq. mirs, &t village Halol % Sy
Recovery : By East : Society Rioad, By West : Flat No. A1/402, By Marth : Hm”m{_ (Guarantor] charges thereon | Taluka Halol, Distict Panchmahal, Bounded as: Norh:
I.Ia;:uagﬂmmnch t ;;Nﬂp;gq% E-g,'.Eﬂu-'.g.F|E.I.NI:I.F,|5,‘|,"4I:I-:I- , from 22.02.2025 | Passage, South: Passage, East: Openspace, West: Passage :Er:;n::";ll_
P Ui Fon - F sl Posstston Status of Possession : Physical Possession el

Other Terms and Conditions : The sale shall be subject to the conditions prescribed in the Security Interest (Enforcement) Rules, 2002 and to the following conditions. (1) Auction will be held on 24.11.2026 from 01:00 pm to 03:00 pm (2) For all the properties The Auction Sale is conducted on"As is where s, Asis
whatl is and Whateverthere is” Basis. Bank is not aware of any pending charges, taxes, etc. Purchasers are baund lo verify the same and, if any, have o bare the same. (3) Auction [ bidding shall anly through "Online Electronic Bidding” through the website hitps:/ibaanknet.com/ Bidders are advised to go thraugh the
website (www.canarabank.bank.in) under link E-Auction for detailed terms before taking part in the E-Auction Sale proceedings (4) The Property can be inspected, with Prior Appointment with Authorized Officer, on 19.11,2026. (5} The Property will not ba sold below the Reserve Price and the pariicipating
bidders may improve their offer further dunng auction process. (6) EMD-"EMD amount of 10% of the Reserve Price is to be deposited 23.11.2026 in E-Wallet of M/s PSB Alliance Private Limited (baanknet) portal directly or by generating the Challan therein to deposit the EMD through RTGS/NEFT in the account
dedails as mentioned in the said challan.” (T) Intending bidders should hald a valid signature certificate and e-mail address. For details with regard fo digital signature please contact the service provider IS PSB Alkance (baanknat) (For Contact Details pleasa refer Point Mo. 19) Immediately on the same date payment
of the EMD amount the bidders shall approach the said service provider for obtaining digital signature {If not holding a valid digital signature) (8) Last date for depositing the EMD is 23.11.2026 after payment of the EMD amount, the intending bidders should seénd a copy of the following documents /details on or
before date of submission of the bid{s), o Canara Bank. Branch, concemed to the property. (A) Demand Draft/Pay order towards EMD amount if paid through RTGS/NEFT, acknowledgment recaipt thereof with UTR Mo, (B) Photocopses of PAN Card, ID Proof and Address proof. However, successful bidder would
have to produce these documents in original to the Bank at the ime of making payment of balance amount of 25% of bid amount. (C) Bidders Name, Contact No., Address, E-mail (D) Bidder's Ajc. details for online refund of EMD. (8) Last Date for receipt of tender documents; 23.11.2026. (10) The intending bidders
should register their names at portal hitps:/ibaanknet.com/ to get their User ID and password free of cost. Prospective bidder may avail online training on E-auction from the service provider https:iibaanknet.com/ (For Conlact Details please refer Point No. 19). (11) EMD deposited by the unsuccessiul biddar shall
be refunded fo them within 7 days of finalization of sale, The EMD shall not camy any interest. (12) The bank will have the absolute right/discretion for acceptance/rejection of any bid and all bidders to undertake not to initiate any legal action against the Bank from non-sale of such denied asset simply because such a
bidder was successfullhighest bidder, (13} Auction would commence at Reserve Price plus one increment and bidders shall improve their offers muttiplies increment Value, if required. The bidder who submits the highest bid (nof below the Reserve Price on closer of 'Online ‘auchon shall be declared as successful
bidder. 3ale shall be confirmed in favour of the successiul bidder, subject to confirmation of the same by the secured creditor. (14) The successiul bidder shall deposit 25% of sale price (inclusive of EMD already paid) immedialely on declaring himher as the successiul bidder and the balance within 15 days from the
date of confirmation of sale by the sucoessful ereditor in respective Branch's account as mentioned in Branch details. [fthe successiul bidder fails to pay the sale price within the penod stated above, the deposit made by him /her shall be forfeited by the Authorized Officer without any notice and property shall forthwith
be put for sale again. Notwithstanding contained herein, the confirmation regarding successful bidder is subject to any suit filed!to be filed or any other order by any competent authortyfesicourtiribunal. (15) Where the sale consideration, of the property to be transfermed is Rs. 50 Lakhs and above the successful
bidder will have to deduct Tax Deducted at Source) TOS @ 1 % on the sale proceeds and deposit the same by furnishing the Challan in form 26QB and submit the onginal receipt of TDS certificate to the Bank (16) All charges for conveyance, stamp duty and registration charges etc., as applicable shall be bome by the
successiul bidder only. (17) Authorized Officer reserves the right Lo postponaleancel or vary the terms and condiions of the e-auction without assigning any reason thereof. (18) In case there are bidders who do nol have access 1o the inlemnet but interested in participating the e-auction, they can approach Canara
Bank, Circle Office, Gandhinagar or Concemed Branch of Canara Bank who as a facilitating centre shall make necessary armangements. (19) For further details Contact M/S PSB Alliance (baanknet). Email : support BAANKNET@psballiance.com - Helpdesk No.: 8291220220, 7046612345, 6354910172,
0892219848, 8160205051, For User Creation Helpline Number : Mr, Karan Maodi - TO167 16557, MrVasu Patel - 8510974587, Mr Kashyap Patel - 6354604884 and Mr. Animesh Jain - T046-612345 (20) The bank is free to sale the property under private freafy or purchase as Mon-Banking Assets, out of the above said
properties, under the provision of the SARFAES| Act, In case no bidder is luming up for the purchase of property. No future notice Shall be issued for the same. (21) To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the properties. However, the intending bidders should
make their own independent inguires regarding the encumbrance, tile of properties put on aucton and claims/rights/dues/affecting, the property, prior to submitting thesr bid. The e-auction advertisement does not constitute and wall not be demand to constitute any commitment or any representation of the Banks. The
property is being sold with all the existing and future encumbrance whether known or unknown to the Bank, Further some properties ars available on symbolic possession and few are occupied by tenants/third parties as mentioned in the advertisement which may be noted. The Authorised Officer’Secured Creditars
shall not be responsible in any way for any third party claimsrights/duas.

For detailed terms and conditions of sale, please refer to the link provided in https://baanknet.com/ and https://www.canarabank.bank.in Also, Prospective Bidders may contact respective Branches / Authorised Officer.
Date : 31.10.2026 | Place : Gandhinagar Sd/- Authorised Officer, Canara Bank
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e FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
: Liquidation Process) Regulations, 2017) 2 - S : ¢
FOR THE ATTENTION OF THE STAKEHOLDERS OF SHANTI LIFE INDIA FOUNDATION R SR S
1..|. Name of Corporate Person Shanti Life India Foundation
Date of Incorporation of Corporate Person | 20th September 2013

3. | Authority under which Corporate Person | Registrar of Companies, Gujarat, Dadra
is incorporated / registered and Nagar Havelli

4. | Corporate Identity Number / Limited | U93000GJ2013NPLO76906
Liability ~Identification Number of | -
Corporate Person

5. | Address of the- Registered Office and
Principal Office (if any) of Corporate
Person

A-903, Indraprastha, Near Drive-in
Cinema, Memnagar, Ahmedabad, Gujarat
380052, India

6. | Liquidation Commencement Date of

29th October 2026

Corporate Person
7. | Name, Address, Email Address, | Name— Ashok Kumar Gupta
Telephone Number and the Registration | Address — LD - 46, LD Block, Pitampura
Number of the Liquidator North West Delhi, Delhi-110034
Email — cmaashokgupt@gmail.com

Telephone - 9871251616 :
5 . Regn. No. - IBBI/IPA-003/IP-N00010

- | /2016-17/10072

8. | Last Date for Submission of Claims 29th November 2026
Notice is hereby given that Shanti Life India Foundation has commenced voluntary liquidation
on 29 October 2026. ;
The stakeholders of Shanti Life India Foundation are hereby called upon to submit a proof of
their claims, on or before 29 November 2026, to the liquidator at the address mentioned against
item 7. : y
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date : 29 October 2026 - Sd/-
Place : Ahmedabad, India Ashok Kumar Gupta
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